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THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA): The question is:

"That the Bill to provide for the exemption
of employers in relation to establishments
employing a small number of persons from
furnishing returns and maintaining registers
under certain labour laws, as passed by the
Lok Sabha, be taken into consideration.
The motion was adopted.

[ RATYA SABHA ]
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THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA): We

shall now take up clause-hy-clause consideration

of the Bill.

Clauses 2 to 8, the First Schedule and the
.Second Schedule were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI BINDESHWARI DUBflY: 1
beg to move:

"That the Bill be poised."

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA -

Appropriation  (No. 4) Bill, 1988
SECRETARY-GENERAL: Sir, I have to
report to the Hoiuse the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Appropriation (No.
4) Bill 1988, as passed by Lok Sabha at its
sitting held on the 23rd August, 1988.

2. The Speaker has certified that this Bill
is a Money Bill within the meaning of
article HO of the Constitution of India."

Sir, I lay the Bill on the Table.
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The House then adjourned at

thirty-seven minutes past seven of

the clock till eleven of the clock on
Monday, the 29th August, 1988.



